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(Amendment) Bl

At Santa Cruz Airport, Bombay, a
scheme costing Rs 4 crores has been
sanctioned for the extension of run-
way to 10,500 £t initially and to
12,000 ft. later on, 1f necessary. The
high cost of the scheme is due to the
reasons that 1t includes the cost of
acqusition of additional land to enable
the runway being extended to 12,000 ft.
i future, if necessary, and also the
cost of cutting the tops of four hills
located to the east of the awrport to
bring them down to a safe height.

At Delh:, a scheme costing Rs. 1-8
crores for the construction of a new
runway, 10,500 ft long at Palam Air-
port, has been sanctioned to facilitate
the operation of jet transport aircraft
‘The work 1s expected to be completed
before the end of 1880 and in the
meantime, the existing mnstrument
runway 1s undergoing special repairs
to enab'e 1t to handle all the traffic
coming to Palam before the new run-
way 13 completed

At Calcutta, a scheme costing
Rs 3 23 crores has been sanctioned
for the extension of runway and con-
struction of a new terminal building
at Dum Dum Airport The runway
at Dum Dum 1s being extended to
8,500 ft 1nitially and 1t will be fur-
ther extended to 10,500 ft later on,
if necessary

Government are keeping a close
watch on the execution of the works
at all the three airports so that the

construction works may proceed
according to schedule

12.04 hrs.

DELHI LAND REFORMS (AMEND-

MENT) BILL®

The Minister of Home Affairs (Pan-
dit G. B. Pant): I beg to move for
leave to mtroduce a Bi'l further to
amend the Dell: Land Reforms Act,
1984,

Mr. Speaker: The question 18’

. “That leave be granted to intro-

duce a Bill further to amend the
Dellu Land Reforms Act, 1954”.

The motion was adopted.

Pamiit G. B, Pant: I introduce the
Bill

———

DELHI PANCHAYAT RAJ (AMEND-
MENT) BILL*

The Minister of Home Affairs (Pan-
dit G. B. Pant): I beg to move for
leave to mtroduce a Bill further to
amend the Delh: Panchayat Raj Act,
195¢

Mr. Speaker: The question 1s

*That leave be granted to intro-
duce a Bill further to amend the
Delln Panchayat Ra) Act, 1954”

The motion was adopted

Pandit G. B. Pant: I 1ntroduce the
Bil!

12.05 hrs.

COMMITTEE OF PRIVILEGES
SixTH REPORT

Sardar Hukam Singh (Bhatinda): I
beg to move

“That this House agrees with
the Sixth Report of the Committee
of Privileges laid on the Table on
the 12th December, 1958”

Mr Speaker: Motion moved.

“That this House agrees with the
Sixth Report of the Committee of
Privileges laid on the Table on
the 12th December, 1958"

Sardar Hukam Singh: Some infor-
mation may be required about this
report. Earlier, this House adopted the
3rd report of the Committee of Pri-
vileges Shr1 Valvi, an hon Member
of this House, was required to be
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present before the Privileges Com-
thuttee of the Bombay Legislature. He
was required to be present as a witness
in proceedings before that commit-
tee. The legislature sent a message
to’you, Sir, and therein a request was
made that Shr: Valvi might be given
pernmussion to appear before that com-
mittee. You referred that message to
the Pnivileges Committee and the
Privileges Committee recommended
that the necessary permussion might
be given. The House adopted that
report and that is the 3rd report of
the Committee of Privileges.

Now, some doubts had arisen as to
whether the same procedure prevalent
between the two Houses of the Bri-
tish Parhament—the House of Com-
mons and the House of Lords—could
be adopted by us here so far as our
various State legislatures are concern-
ed We agreed in the previous report
that so far as the two Houses of Par-
liament were concerned, the same pro-
cedure might be adopted, that 1s, if
one House or any of its committees
required the presence of a Member
of another House, then, a message
might be sent to the Presiding Officer
and the message should state the pur-
pose for which the Member's presence
was required, because that also shall
be examined by the other House.
Then, that i1eference might be made
to the Committee of Privileges and the
Commuttee of Privileges might exa-
mine 1t and make a recommendation,
and then the leave of the House might
be given 1n the form that if the Mem-
ber so wished permission is given and
he could go.

Some of the Members had expressed
certan doubts whether, 1n a federal
system such as we have got m this
country, the same system could be
adopted Therefore, we examined the
whole position in our Committee .

Mr. speaker: The position as bet-
ween the Centre and the States ...

Sardar Hukam Singh: Yes; between
the two Houses of Par.iament and bet-

weeh the Houses of Parliament and
the ‘State legislatures inter se, as well
as between one House of the State
legislature and the other. We ailso
sought the opmmon of the Attorney-
General m that case and he assisted
us with his opmion. He said that
because we have not enacted any laws
so far as the rights and privileges of
the Members are concerned, we ought
to be guided by the system that those
two Houses of Parlhiament in Britain
have, namely, the House of Commons
and the House of Lords, and that
therefore we should follow the same
system This was his advice that we
receiwved and then we discussed it, and
we came to the conclusion that until
some specific law 1s made by our Par-
liament we have to follow the same
procedure that is prevalent in Eng-
land, because the whole thing 1s based
on this 1dea, namely, that every House
is indupendent and if 1t wants to pro-
tect 1ts independcnce and guard its
independence, against all  encroach-
ments, then this independence 13 not
confined only to these two Houses but
every House of the State legisiature
Thercfore, we have agreed with that
advice and made this recommenda-
tion which 1s contained 1n this 6th
rcport of ours, and we have made
thice rccommendations. The first
recommendation 1s.

“The Committee are of the opi-
nion that the House should not
permit any one of its Members to
give rvidence, before the other
House of Parhament or a Commit-
tee thereof or before a House of
State Legislature or a Committee
thereof, without a request desir-
mng his attendance and without the
vonsent of the Member whose
attendance 1s required. . . N

“Further, such requests from
the other House of Parhament
or a Committee thereof or
by a House of State Legisla-
ture or a Committee thereof ought
to express clearly the cause and
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purpose for which the attendance
of the Member ig desired.”

This 13 also necessary, so that the
Commuttee and the House mught see
whether for that purpose, the Mem-
ber ought to be allowed to go there
as a witness or not, so that he mught
not be confronted with such questions
on such matters for which the House
might not think it desirable for lum
to appear before that House. The
second recommendation 1s as follows:

“The Committee recommend
that no Member of the House
should give evidence before the
other House or a Committee there-
of or before a House of State
Legislature or a Committee there-
of without the leave of the House
being first obtained.”

Shri Ranga (Tenah). That means,
when the House 18 not 1n session, the
Speaker will give the permussion.

Sardar Hukam Singh: I am coming
to that. The third recommendation
18.

“When a request 1s received
seeking lecave of the House to a
Member to give evidence before
the other House or a Commuittee
thereof or befoie a House of
State Legislature or a Com-
mittee thereof, the matter may
be referred by the Speaker to the
Commuttee of Privileges. On a
report from the Committee, a
motion may be moved i the
House by the Chairman or a Mem-
ber of the Committee to the effect
that the House agrees with the
report and further action should
be taken in accordance with the
decision of the House.”

This matter also was considered,
vz, when a message 1s received by
the Speaker when the House 1s not 1n
gession, whether the same procedure
should apply or there ought 10 be a
different procedure. We came to the
canclusion that even if the House 1s
_not 1in session, the same procedure
should apply. There were certain
opinions, of course, that in anticipa-
tion of the sanction of the House, the
Speaker could give that permisgion

[{or the moment. But then again, the
motion shall have to be placed before
the House and the same principle
followed 1n every case.

)

These are the recommendations con~
tained in the report.

Mr. Speaker: Hon. Members may
be under the impression that appar-
ently 1t appears to be a small matter,
but I would request them to read the
report; 1t 18 a very important matter
The conflct arises very often. When
hon Members pass some legislation
here, 1t ought not to be open te the
other House to take a Member of this
House to task and call him before
that House or that committee and
terrorise him ~ I am saying 1t as an
instance Takmg any other House, it
might terrorise, question and cross-
examine the Member as to why he
voted 1n favour or not in favour of a
particular thing It will seriously
interfere with the independence of
Members of this House. It is not an
easy matter Normally, when any-
body 1s asked to appear before a court
of law to give evidence, we do not go
into that matter, we leave it to him
and his vakil to defend himself. But,
between one House and another
House, 1t 1s not so easy.

If we pass some legslation here
and 1f one State Legislature does not
like 1t—supposing 1t is on a concur-
rent subject—1t mught ask the hon.
Deputy Speaker to go there and ex-
plain why he voted this way or that
way It 1s impossible. Otherwise, the
privileges of the House would be acty-
ally nullified 1f we do not put in these
restrictions We are only copymng the
practice m the House of Commons.
After so much of experience there,
they have come to the conclusion that
without the permission of the House.
no member of the House ought to go
and appear before the other House. It
1s not as 1if it 1s entirely within the
competence of the individual to go.
Of course, first of all he must consent
to go; even then, the House must
agree to his going and giving evidence.
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Sardar Muokam Singh: Otherwise,
it would be contempt of the House

Mr, Speaker: The House must
have knowledge of the purpose for
which he 15 invited. With all these
restrictions, 1t 15 open to the Hauge
to giwve or not to give the permussion
Let it not be left enurely to the
Speaker When this House 13 not in
sension, why should they be in a
burry? Let them wait ull this House
meets 1 do not know if any other
Legulature can say, “we will have
the examination only on such and such
day” I do not want to take this res-
ponsibility I would like this House
Yo consxder ¥ne matter Shr Ranga
seys that when this House 1s not in
session, the Speaker must give that
permassion, as if this House 1s bound
hand and foot always to go on supply-
ing information to any other House,

even though 1t might be inconvenient
to us

So, this 1s mainly to safeguard the
privileges of this House and make 1t
possible for any hon Member here
to speak out his mund, without his
being forced by anybody else to dis-
close the reasons for his having acted
ane way or the other That i1s the
reason behind this.

8hri Goray (Poona) We were told
just now that the practice followed
in Britain has been taken into consi-
deration But was the practice follow-
ed 1n the US A taken into considera-
tion, because m US A, there 1s a
Federal Government and it is more
analogous with the sort of Govern-
ment we have?

Mx. Speaker: There 1s a special
article in the Constitution—article
105(3)—which says, so long as we
have not passed any law relating to
privileges, the powers and privileges
of our Hause are equated to those of
the House of Commons at the com-
mencement of the Constitution Of
course, 1f the suggestion had been
made to the hon Deputy Speaker
earlier, he would have called for

informetion for the purpose of enabl-
to come to a conclusion. But
not been made earlier and the
has been submitted.

i

Shei Ranga: When I made that
interruption, I had only one idea in
my nind, vz, possibly there might
be some urgency and 1t would be in
tne interest of our own Members and
our own House to give the permission
at once That was why I made that
suggestion that the Speaker might be
given that residuary power But I am
very glad indeed that you have elu-
vt *hee whindn dunrh A ‘e ‘b
recommendations made by the Privi-
1eges Commuttee

I am also extremely glad that this
;5 a unanimous recommendation on
the part of the Privileges Committee
§ am whole-heartedly in favour of
these recommendations and I am also
¢xtremely glad that with a vigilant
¢ye the privileges of thi, House are
mtended to be protected effectively
§ am convinced that these three
secommendations made by the Privi-
jeges Commitiee would certamnly
strengthen us and also strengthen the
Members of the other House also
vis-a-v1s anybody else who mght
possibly try to dwarf the privileges
and freedom of thus House

Shrimati Renu Chakravartty (Basir~
hat) I want a clanfication I
believe at the Speakers’ Conference,
vou were pleased to refer the matter
to all the State Legislatures as to
what should be the procedure if some
State Legislature has something
against some Member of this House.
I beheve certain State Legslatures
have enacted legislation saying that if
they have anything agamst any Mem-
ber of this House, they will refer it
to this House Such legislation has
already been passed by certain States.
So, 1t 1s only right that we should also
enact some legislation m this respect.
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Mr, Speaker: The hon. Member
refers to another matter and she 1s
evidently under the impression that
both of them are related. This one
relates to a witness; the other one
relates to contempt, where somebody
13 summoned and asked, “Why did
you make a statement of this kind?
There 1s a breach of privilege” In
the matter relating to Shri N. C. Chat-
terjee, there was a unanimous agree-
ment between the two Houses If any
Member of a particular House or
Legislature says something against the
other House or some other legislature
takes exception to a statement made
by a member of this House, they do
not have jurisdiction straightway
agamst him They must look into that
matter and if they feel that prima
facte a breach of privilege of the
House has been committed, they refer
1t to thus House, because he is a mem-
ber of this House and we look into it
and submit whatever action we con-
sider necessary So, there are safe-
guards I would request the hon
Member to look into all that and see
if, 1In spite of them, something more
1s neccssary They are sufficient and
adequate for the present Let uslook
into 1t as and when particular points
arise

The question 1s:
“That this House agrees with
the Sixth Report of the Committee

of Privileges laid on the Table on
the 12th December, 1958.”

The motion was adopted.

12.20 hrs.

APPROPRIATION (NO 5) BILL

The Minister of Revenue and Civil
Expenditure (Dr. B. Gopala Reddi):
1 beg to move®*

“That the Bill to guthorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the

service of the flnancial year,
1958-59, be taken into considera-
tion ”

Mr. Speaker: The question 18:

‘““That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
service of the financial year,
1958~59, be taken into considera-
um'll

The motion was adopted.
Mr. Speaker: I will now put the
clawses to the vote The guestion is:

“That clauses 2 and 3, the Sche-
dule, clause 1, Enacting Formula
and the Title stand part of the
Bill”,

The motion was adopted.

Clauses 2 and 3, the Schedule, clause
1, Enacting Formula and the Title were
added to the Bill.

Dr. B. Gopala Reddi: I beg to

move
“That the Bill be passed”.
Mr. Speaker: The question 1is:

“That the Bill be passed”.
The motion was adopted.

1222 hrs
DELHI RENT CONTROL BILL~—contd.

Mr. Speaker: The House will now
take up the further clause by clause
consideration of the Bill to provide
for the control of rents and evictions,
and for the lease of vacant premises ta
Government, 1n certain areas in the
Union Terntory of Delhi, as reported
by the Joint Commuttee. The time
allotted for this Bill i1s ten hours, out
of which 64 hours were taken for
general discussion and 44 minutes for
clause by clause consideration. We
have now got 2 hours 46 mimnutes. Now

it 15 1220 We will conclude it by
about 3 o'Clock.

We have to take up clause 6. Are
there any amendments?

*Moved with the recommendationof the President.





